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IN THE CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL
West Block No.2, R.K.Puram, New Delhi-110066.
Principal Bench, New Delhi.

E/6124/04

[Arising out of Order-in-Original No.16/COMMR/C.EX/IND/04
dt.29.3.04 passed by the Commissioner of Central Excise, Indore)

For approval and signature:
Hon"ble Mr. D.N.PANDA, JUDICIAL MEMBER
Hon’ble Mr. RAKESH KUMAR, MEMBER (TECHNICAL)

1. Whether Press Reporters may be allowed to see:
the Order for publication as per Rule 27 of the
CESTAT (Procedure) Rules, 19827

2. Whether it would be released under Rule 27 of :
the CESTAT (Procedure) Rules, 1982 for
publication in any authoritative report or not?

3. Whether their Lordships wish to see the fair
copy of the order?

4, Whether order is to be circulated to the
Department Authorities:

M/S. Man Industries (I) Ltd. Appellant
Versus

CCE, Indore Respondent

Appearance

None for the appellant
Shri C.S.Rajput, Authorised Departmental Representative(DR) For
respondent

Coram: Hon’ble Mr. D.N.PANDA, JUDICIAL MEMBER
Hon'ble Mr. RAKESH KUMAR, MEMBER (TECHNICAL)

Date of decision: 10.11,08
£ A8 ¢ OrderNo, 279 | 08 —< %
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Appeal No.E/6124/04

Per D.N.Panda:

None present for the appellant.

The issue being very limited for requantification of the demand
without any dispute to the substance of the matter) We do not find any
discrepancy with the order passed by the learned Commissioner(Appeals)
who has gone into the entirety of the matter involved and page 5 of the
order shows the quantification of the duty demand stating that the amount
to be Rs.12,300/-. Considering that the issue has already been resolved,
we consider no interference is desirable.

2. Since dd. DR submits that there is nothing to go inside the case in
view of the limited remand by the Tribunal in the case of the appellant as
reported in 2004(175)ELT.435, #C Ortpmismtd ot ovenmet
2, On hearing the revenue and perusal of the record, we do not find
any material to disturb the order of the learned Commissioner(Appeals)

and dismiss the appeal of the appellant.

Order dictated in the open Court.
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(D.N.Panda)
Member Judicial

(Rakesh Kumar)
Member Technical




